
CENTRAL pp MIW ISTR AT IVE TR IBUN AL 

CALCUTTA BENCH 

No, CPC 10 of 97 
(OA 1107 of 96) 

Present : Hon'ble Mr.3ustice A.K.Chatterjee, ViceChairmafl 

Hon'ble 1r.1.S.bkherj, Administrative Member 

LAL BABU DUBEY 

1s 

UNION OF INDIA & ORS. 

For the applicaflt : Mr.B.C.Siflha, counsel 
Mr.P.K.GhOsh, counsel 

For the respondents: f1r.P.Ch2tt8r8, counsel 

Heard on : 6.6.97 
	 Order on : 6.6.97 

OR 0 ER 

A.K .ch to rjep,)iç 

He 9rd both the parLies. Reply filed by the res- 

pondents. lr.Sinha counsel for the applicant states that the order 

passed in OA )as since been corrl1ed jth. We therefore rind no 

ground to issue any contempt rule. CPC is thus disposed of. 
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